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tlection, do hereby solemnly affirm and stale on cath as under-

{drike out whichever iz not applicable)

(1) am a candidute se1 up h.---‘-i"?i‘?-'z‘ ‘&m{ ':.‘!"J - maune of the political party )/ JHW.I--

Independent candidatc.

1) Details of PAN and status of filing of Income tax return :

'SL.No. | Names Permanent The financial year for | Total income
Account Number | which the last shown |n Income
tPAN) Income-tax return has | Tax Retumn | in
IR [l S e i | been filed | Rupeesy |
I Sell - (2 peadioer Kby |A20PRIISBB | % 3 |
% Spouse- ¥ " v ¥ 5 ~
1. Dependent | y ¥ ¥ ¥ B
L Dependent2 Y b | *

'Lf'_ Di:'pendtni3....r? o ) ¥ b N

{3) The following cases) is! are pending against me in which cognizance has been taken by the court:-

| Offence

! Description

The details of cases where the court has taken
cognizance, Sections of the Act and description
of the offence for which cognizance taken ¢

Mame of the courl. Case Mo, and Date.of arder

laking cognizance

Betails of Appeal () / Applicationds) for revision,
| [if any) filed agamsl. the above crder(s) -

4, Cases in which | have been convicted by & court of law{other those referved 10 in Fnrm "6_]*

(@) | The details of cases, Sections of the |
Act and deseription of (ke affence for I

1 which canvicted . |
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S
Np_me af the Courish €ase Mo and |

] Dmu’u af nrder(s)
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130 Thut | give heicin beliow (e
s spease and all dependenrs:

A. Details of movable assets ;
Mg
| Assets in joint name indicating the extent of joint ownership will also have Lo be @ given

2. In case of depositInvestment, the details mcludmg‘-‘-m.ﬂ Number, Amount, Date of Deposit, the Scheme
Mame of Bank/ Instiwtion and Branch are 1o be given

L Value of Bonds/Share/Debentures us per the current market valee in Stock Exchange in respect ot liawd
companies and as per books in case of non. hsted compunies should be piven

4. Dependent’, here means o person, anhslamarl}r dependent on the income of the candidate,

3 Details including amount is 10 be given separately in respect of each investment)

details of v 1o wssers gy wisle snd i imovithle ety of mrysely

5| Ddeseription Self Spouse Dependent-1 | Dependent-2 | Dependent-3
doglls | Son | fauglic
R g o5 5
I[.'I Czsh in hand 25, 007/ 4’#“?’ ~ b'd | ¥ F
(i) E::::Eb;f {DEFWFI)R;,{?[?: Bank WS BT Anpthas l
mm Deposits
| and all other types of Deposits M B""‘IF‘l
! including saving accounts), \(_ % ‘>[
| Deposits with Financial 45M ¥
! Institutions, Non Banking = PMN3 W l
| Financial Companies and 52,8 '
| | Cooperative socicties and the "?’
| ___, amount in each such deposil
(1) | Details of investment in Bonds,

Debentures/shares and units in

companies/Mutual Funds and ¥

others and the amount,
|Ti ¥) | Details of investment in MNES,

Postal Savings, Insurance Policies rernG
| and investment in any Financial J-M{ Lre)

Lsra

Instrument in Post office or

Insurance Company and the 6&0‘0?,}“"

amount

Personal loans/advance given (o
| any person or entity including

firm, Company, Trust et and ! l
other receivables from debars ! !
and the amount. !

Maotor Vehicles/Alterafis/ | TR = - B e
Yachts/Ships (details of Make, | -7

Purchase and amount ) Eﬂ,"’"’,;‘z |

;|:-ili:|
i

Jewelry, bullion and valuable | ﬁnﬂﬁ‘l“‘"‘ Wmﬂ Craddedon— | (ryofal cdare
thing (give details of weight and F?""V 'r%' ’-‘?"“ -ﬁ'.f#‘?r [ f::ﬂ},"‘""
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3. [ngu]; ol !mr_r,uvnhm Assels:
Properties in jolnt ownership indicating the
? Each land or building or apartment

[ Mete:

(&
No

i}

*_&gr"guljurﬂ Land -

--l; nther asmets such 3 calie of
{ “laimyssinteres]

, Larias Total value

m-m?’ |

mm'_ri.ptiou

Location{s)

Sung.r number{s) :
Atea [Total measwcmem in
acres) 4

Tq 4-43.56:;’

7 [ Seif

-“Whether inherited property

[ Yes or N0

| Dependent-1 | De

] I Irepend en l-—j

CxieEnl of joint ownership il also have to be indicat u
shauld be mentioned yeparawely in this format )

Dite of purchase in case of self

acquired propénty

Cost of Land (in case of
purchase)at the time of
purchase .

Any Investment on the land by
way of development,
construction eie,

Approximate Current markel o dems-

vilue

(i)

M
Location(s)
Survey number(s)

oracean

Area (Total measurament in  cd—
sq. i)

Whether inberited property
(Yes or NO)

Date of purchase in case of scif
ired

Cost of Land {in case of
purchase) at the time of
purchase

Any Investmenton the land by
way of davefqpmtnl,
| construction Bte.

" Approximate Currer®t rrr.ark-:t e

| value

Cgp_] mercial Bujlﬂjgu
{inchding apartments)

| -Location{s}

-Survey numberds)

Built up Area (Total

| measurement insg. L)

|




Y woher inherited property
iq_' e o WO
0w of purchase in case of sor

o B ru;"l properts
aab of properiy (in case of
pr rehpse) at the lime of
| prvhase

| .r‘t ay Invesiment on the
| priperty by wiy of
} dﬁ"rtlup_l:ﬂl:ﬂ{, construction etc.

A pproximiate Current market
_I welue

SR oo PRI, L O

(iv) | Residential Buildings (including | Temalent, i .,
I ApELiments, ) kg 20 ~ L
.LAH_‘I:I.I.|¢I‘I{S} Pﬁ ﬁ' L] ?
; - Survey Tbmisl_ ]
Acrea (Total measurement in /
%‘E'} Arca (Total f?wyg 1 ShEE
uElt wp Area (Tof
mieasurement insgq. ft.) 3170 S?/ — —
Whether inherited property }"lﬁ
Yz ar NO) .
[Date of purchase in case of self
acquired property }‘
1 Cast of property (in case of £
purchase) at the time of ‘x
| purchase # =
Any Investment on the land by
: way of development, ><
|I construction ete.
i Approximate Current market q.j‘pﬂﬂm’f
| vitlue i -
| (v) | Others (such as interest in X
T (vi) [ Total ly 3: t Market i
vi otal of Curren r cDORE0,
i Value of (i) to (v) above 25 /

(6} Igive herein below the detalls of lHabilities! dues to public financial institutions and government :-

'R,
Mo

{Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

Description

I Salf "~ [ Spouse(s)

Dependent-1 | Dependent-2

[ep 1)2;1&;1 ndent-3

T

Amount cutslanding
: h‘-m_w_fﬂ.larz# =

| Loan or dues to Bank/Financial
Institution(s)

MName of Bank or Fl

Amount outstanding

. Mature of loan

| L.oan or dues to any
individuals! Entity other than
mentioned im (i} above,

Mame(s)

¥ | K

%

3

roY

X

|
l
|
|
|



[Aay olher liability

N X

| | Grnatowlof fabilites | |
| ki) | Gzover wunent Dues: i 5
| [es to Jepartments dealing i
] with government | \,'

i. secommodation % B

e -
Dues to departments dealing g
with supply of water

Dues to departments dealing

~<

Dues to departments dealing
with supply of
telephones/mobiles

Dues to departments dealing
with government transport
{including aircrafis and
Delicopters)

- _?_4 -
| with supply of electricity - \f
%
X

[ncome Tax Dues :&

Wealth Tax Dues

Service Tax Dues

Sales Tax Dues

N

= ¥

Municipal Property Tax Dues ~
-.#

Any other dues Y

Grand total of all Govt. dues -\},
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{T) Details of pru:l'e.mnu or oeeun

ummv/ﬂff cred

(8) My Ed-.-uhnnlquﬂ-i!lmtlnn is as unl!.tr ,7 (W) 263, oo V.U arreh

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
{Mame nf the Schoal /College/ University and the year in which the course was completed.)

{9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOYE:

1. | Name of the candidate

ShJ/Sﬂfleg.uﬁ. fw ek F"'d'

2. | Full postal address

ol ffens J- Gusly R

1, | Number and Mame of the constituency and
State

213, karafal - ﬁ-{ﬁdo&m

3. | Name of the Political party which set up the
candidate {otherwise wrile *Independent’)

o U"q,#;al ,g‘u’ :‘.'-K'ﬁt

"4 | {a) Number of cascs in which conviction arder
passed (other than those referred 1o in Form 26) |
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s Foaal ruamber o0 Ponding cases where the .
co.irt (8] have taken cognize \ﬂ

HE F_:|:|| &7 :‘4_'-.
]

I"C|"|-'..-- "-.-.r. U‘IhIL'iI | gt b [
.E!""i"im“ Tax Retrn [ihed

(o] Candidate Wﬁ?ﬁ@?ﬂﬂmﬁl_ — _._ S, . E

|

[ (& Spouse:

(<€) Dependents ¥ IR L
i _ Details of Asscts und Lisbilities in rupees

| =

Description [ Self | Spewse | Dependent-l| Dependent-l | Bependent Il
Moveable | |
Asset(Totalvalwe) | Lo L 4 !
Tmmuowvahle i {
Assel B o B s N
(i) | Purchase Price and

Development Cost of
Immovable Property
(Total Value) &
(i) | Approximate Cumenl —|
Market Price of
Assetr (Total Value)
T Liabilities

(i) Government

m,mh?sa = —
i dues (Total) - st A4~ B 2000 - |

{ii) Loans from Bark, £ Eﬁ-afﬂl‘-ﬂﬂ?‘-ﬁé‘( ek '

Financial Institutions an
others (Total) 40,690

7. | Highest educational qualification:  ifs [/ éﬂ:?!;éd ), iL froes VU anhad |

el

{Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name ot the School /College/ University and the year in which the course was completel)

YERIFICATION

I, the deponent, abave named, du hereby verify and declare that the contents of this aifidavit are true and ¢orrecl 1o the
best of my  knowledge and belicf, no part of It is false and nothing material has been concealed there from | further
ieclars that :

{a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 ahove:
11t} L. iy spouse, or my dependents do not have any asset or liability, ather than those mentioned in items 5 and 6
v

Verifiod st 7RZ7% . this WEeorvecrririen 30 dayof. BB BB
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Nete: 1 Affidavit snould be filed Tnvest by 3, 10 '™ on the fasi date of filing rominations,
2 Affidavit suould be swurn before an ath Commissioner or Magistrate of the First Class o refore 4 Sntars
Publiz
3 Al columns should be filled up and 1o column to be left blank. 1f there is na information (o Turssd o respect of

any item, either “Nil"™ or “Mot a;iplicable”, as the case may be. should be mentioned
4 The affidavit should he either wped or written legibly and ne,a.'l!l'ir
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